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Foxtheaaspondsnts .. .

1. iVnether Reporters of local papsJ^s may be
allaved to see the judgemen.-^

2. To be referred to the Reporters or not?
CBOER

" • ' HON' BLE SHR I B. N.aHOU^D.IYAL,MEMBER (A) : - ,
This is an RA in OA NO.211/36. ^

2. v;e have heard the learned counsel for the paitias ^̂aad gone through the records of the case catMully. •

3 The Review Application has been filed by
.hrl K.R.Sw..i, who was aMember of the Military Engineering
'services and retired as Senior Administrative aficer.
nurlr^ the panden=y of 0,. 211 of 1936, he had tried Mrsc.
PetHlon No.2873/92 on 25.9.92 for impleadacnt as rs
.,se was exactly sl^Uar to that of Shri A-l-alcsh.lnarayana
Tors, ..o were .e .PpUcants In OA 211/B6. Thou.h^helid ; v.s registered on 25.9.92. no order had been

ssed thereon before the judgement was delivere . rn
Q-y the petitioner

• OA 211/36, on 13.11-92. On . •- ^
was heard In person and directions were give
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RA will be treated as a fresh application. Shri. A-iaxshnvina-

rav'eP.tard his colleagues were aggrieved by various
impugned orders issued from tiros to tirr.es whereby,

the beaef its. giveo.to other Class I Service of

by application of concorda^e table for fixation

of their pay had been denied to them. The r espo.ocie nxs

had dona so on tha ground that tha benefit of oonoordarce
table was to be gi™n td Class I officers in -Established
Services', defined as/sSvica whara all senior scale
posts are filled enflrely by promotion of officers
la the junior scale',. SVhereas in the case of Executi'.'e
Engineers, Surveyors- of Work, and .architects a junior
scale had been prescribed for Glass I service, no
such scale «as prescribed In the case of Senior
Administrative OfficersCfor .short.SAOs) and Senior
Barrack Stores Officers! for short SBSOs) • It was ^
held by this Tribunal that on promotion to the class-I
senior scala the cor^ordance table »hioh had beer.
made applicable In the case of other three categories,
should be made applicable to SAOs and SBSCs also and
for this purpose, the junior scala of Class 1 i.e.
HS .700-1300. can be notlonally adopted In their
cases also. This judge.,ent of the Tribunal was
b.sed on the judgement of .ffia Hon'ble High Court of
Delhi dated 30.9.30 delivered in Civil V.Sit Prtitron
N0.l76/i979, wherein the equivalence of : ..o servL e

considered in th» context of grant of special
P3y to these cadres. It' «as held th at the non-
• . ^en^ation of the report of the th-lrd EayviffiplerTien^axi'^.i '

. -^-cGDt^d by the Government m t.ie• Commission as o-ccp - y ,

case of SPPs and SBSos would be in breach of^^



the provisions contained in .Articles 14 aod 16 of the \__y

Constitution of India. The present petitioner, Shr i K.R.

Swami, was the main applicant in the af ores aid Civil Writ

Petition. The petitioner was also a iViember of the

Military Engineering Service and was pranoted on 24.12.79

as Senior Administrative Officer. He alor^ with his similarly
situated colleagues submitted a repr esentation on

14 .11'SB to the Chief Engineer, Central cc^nmand, l-ucknow v
for giving them the benefit of condordance table for
prooioting to ths grade of Senior Administrative -Officer.
Vide letter dated 24 .11. 83 his representation was rejected.
His oase «as also referred to the Chief Engineer, Headquai-ter.
Central Canmand but was rejected again in April,1934.
According to him, the relief given by the Oelhi High
court in respect of the special pay impUed that all tne
services were to be treated in an equitable .a".er rn ,
.espect Of pavao. other e.olu.ents. The judgement grven

th^s Tribunal dated 13.11-1992 in 0* No.2U/86 was on y"recension Of this Prl.iple laid in the j.d.e_
of the Kon^ble High Cou^t of Delhi.

•j' -,11 the r6lev='nt factors and vje4 v.'s have considered all .he rei.
n'ol. that due to an oversight this Tribunal ^
P3SS any order on No.2373/92 filed by the petmone. - .:il.ri..dge.ntln.-U/3e.^-^^^^

: ol XVB6-. 0. .0.493/3^ vide par.rap. Ucolleagues rn OA No 2lV , ,3 under:-
the judgement da'.ed 13.11 -92the conspectus of the above fac OS - ^
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circumstances of the case, Vve are of the view

that on pronotico to the class-l senior scale,

the cofxordance table which had been made

applicable in case of other three categories,

should be made applicable to the' applicants in

this case also, and for this purpose, the junior

scale class-I ,i.e. Rs.700-1300, can ba notionally

adopted in their cases also. 7/e, therefore, dispose

of the application, with the following orders and

direct ions;-

ia) The respondents are directed to treat

the petitioner as entitled to the benefit of
-pay fixation in accordance with the concordance

table and as per the directions contatned in

the Ministry of Defence,OM Mo ,2 (18)/75/D (C IV~I)

dated 12.1.1976 and fix their pay in accordance

with the said table vjith all consequential benefits

including arrears of pay end in case of retired

persons, refixation of pension, gratuity, commutation
and- other benef its . The junior scale of GlassrI

posts of Hxecut ive Eng ineers will be taken as the

basis for notional fixation of pay for giving

them the benefit of ccrordance table for fixing

their pay in class-I post.

( b) Any recoveries made towards alleged
/ over^payroents to some of the officers, shall be

/ , reimbursed to them after revising their pay on
prcx'notion. In case of deceased personnel, all
payments duo to theni shall be paid to their families
as per Rules.

.(c) The above orders shall be complied with,
expeditiously and preferably,within a period of
three months from the date of receipt of this

(d) There v/ill be no order as to costs.
Let a copy of this order be placed in both the

case files."

R,.A is disposed of orj the above lines-

( B. N.DHCU^DlYaLj i P ^Th A)


